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AL LA? .[ AD BENCH 

iginal 	dic Lion No 759 of 1992 

Mario; 	Kum,7r and Ur s 

Versus 

.... 	Petitioner s 

Un ion o Inciia and Dr s „ , Respondents 

1-ILM'EL:L 

HON'Ela 

.±.1" 	 ,r, 

. USHA SEN 	„, 

.0. 

( 	By Hon. . Justice 2, .K. Nana, V.C. 

This is a pet ition filed under section 19 o f 

ministir tive Tribunals Act lc 85 by 19 petitioners 

who v--ire appointed as daily rated employees in the Central 

Excirs. and Customs Collector atc , Kanpur after be ing 

spun so the Employment Exchange. The petitioner No .1 

was appc Inted on 20.12.88, the petition•,,r no. 2 to 16 were 

appoint:A on 21.2.89 ano petitioner no. 17&18 were appointed 

on 21.3.91. 

2. For giving regular appointments on the rest of 

Sep/ 51 daily  rated employee s including the petitioners 

were asked tO appe ar before the Inter r Icw Board on 13.10.91. 

All the 51 can' Tn etc a inc ludina the it i c r s we re 

in -Lc ry WO 	.n 2-.11.91 and were found suitablee for being 

ivfm - ;:iiular a i-po intmen t as Sopoy. Some of the c 	ate s 

who were initially appointed after the petitioner no .1 and 

alongwith rect of the 	a;rnas on 21.2.89 were given 

rocu 	appo tr:ran t S Sepo in group 'DI pursuant to the 

inter -flow on 14.11.91. 
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3. 	un 33.3 	the impu on 9d c ire u lar (Anne :cure Ail to 

the 	ition) vas issued by the 	(._.• 

roan: 	Eixc ise and Ch.: ens to dl He ad s 

Inc la, 	nt :T.a, 1 

of De par tmen ts 

undo.: Cont,..e..:1 3t... 7rd o f Exit iGe and Custer-is en 'J..: 

of enjsrtrt and recularisation of casual workers in 

group 1) posts. This circular d ire c ted that the service 3 

Cf CLIi5"i '11.r(1. 	.L.L. 	 •"•"t CH: 7, 

ch 	.n -do rs came ,Ln 	op,: ot ion/  V) ill have to be 
o ispen sod - orthwith. it was alsa directed that only tho so 

	

.:tb vLc ao ae 	0 Ycfcse 7. 6.3a and conti- 

nued to be in a:: v icE.- could, ho considered for regu lar isit rn 

	

.•a 'lab lilt/ 	 :IT rye  

of regular 

U he .13 

pcndc n L3 dCCO TS rc ly atGA:L. 	proce ss 

sation of the petitioners who were toki that ituat 

end of May 

  

he pe titioner 	contention is that the circular 

d a tad 30.3.19 oucht not to apply tu the le 

they %ere 	or viewed and selected for atop° intent on 

regular post in group 	pr ior to the is 	of the 3d 

C 11C ..121: • 

J:rnect counsel for the petitioners has cited 

a decision Of this Tribunal in U.A. No. 737 of 1992 Mahe sh 

Kumar ca'fnch Vs. Union f Ind i a 0 eled 23.3.93 in support of 

the =ubmi so on that the petitioners who have been inte- ry iew- 

Co,  int' :sole Cte 	 ler sat Jon are en 	led to Le 

re (22 la rised against the available vacancies in case the 
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juniors to Lhcjxt 	nor I.- \.e. been regularised, 

7. I-Eaving heard learned counsel for the parties, we 

think it just and Ea:01:er to (acr.:(-pt the aif ore 5:.(id. 	•E on 

t,he learned
I 

counsel for the petition s and to direct the 

respondentss to regularise the pet itionn s v:ho were Int? :(.7:ewed 

c,nd selected for [-sto :Lrittnent on raga:LA post in group it t  

prior to the issue of the circular (against the available 

  

vciconc:Hc: in CL :,€: ink) r:  to the ;let it lorf: s 	T -;c; rn 

kI-0 gu larised 5 ci we do hereby direct  accordingly. 

8. Accord incly, this petition Is (:11,7-red. with no 

0 E:ic3 r as to c.-  sit • 	 IP 

.  vl 
icE: Cha irman NO nber(A) 

red ; April 	1994 


